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_ CENTRAL ADMINISTRATIVE TRIBUNAL

KOLKATA BENCH, KOLKATA
No. O.A. 360/01462/2016 | .~ Date of order: 21.2.2019
Present D Hon’ble Ms. Bidisha Banerjee, Judicial Member

Horvble Dr. Nandita Chatterjee, Administrative Member

1. Nita Rani Mondal, .
Wife of Late Rakhahari Mondal,
Ex-Postal Assistant,
Bankura, H.O., Aged about 62 years,
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3. The Chief Post Master General,
West Bengal Circle,
Department of Posts,

Yogayog Bhawan,
Kolkata — 700 012.

.. Opposite Parties

For the Applicant : Mr. J.R. Das, Counsel

For the Respondents . Ms. D. Nag, Counsel
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O R D E R (Oral)

The applicants have approached the Tribunal under Section 19 of the
Administrative Tribunals Act, 1985 praying for the followihg relief:-

“(a)  An order directing the respondents to consider the case of the applicant No. 2 for
compassionate appointment in place & stead of his father, died in harness.

(b} An order directing the respondents, to consider the representation of your
applicants as case of died in harness under the Concessional Rules as per the existing
statutory provisions as available.

(c) An order dlrectlng»-th”fe'"res ondents t%'“i?ansmlt unto this Hon'ble Court the
records of the entlre«proceedmgs i cludmg.ﬁthe order and/orgdnrectlons and/or decisions,
if any, denymg,uand de r:w e%_ lcant No"@ from, g%mmg -appointment under
appropriate categ 'lpyaﬁ'as s{aie herelnabove Whatﬁe‘conscno’”ﬁable justice may be
admmlstered to the apphcants herein. B

(d) Anyv-ether- rder/ordersﬁfm‘lher"order ﬁders as to thls mble Tnbunal seems fit
ang, roper‘"ﬂ“’“ O agi,

Hearcﬁi‘oth Id. Coun ]Tge ‘ple'admgs%’ ’i‘-"}gpcumentsfbn re.'?,ord
3. The;g%ase of the_,.appllca Q, : ’ ir Ld. Co’i‘:!"r'%“’%el
Rakhahanqjm\_nondal the’ispeusewfs an emplé'y%e w1th the
respendentaauthorltles % exr : T'\ereafter, ﬁ@app&icant
No. ",1 haid %PQIied to tﬁ f -'_'_',mpassmnategspomtg{ment

|

“of hefison, namely,

the respondents T

Ld Counsel for the apﬁitcan@&a_&y&ubmﬂ’ 't"at the applicants would be
sat?éﬂed if a direction is issued to the respondent authorities to consider their

"‘.';'?iray:ér'.-in é'time bound manner to which the Ld. Counsel for the respondents

[

'aoeﬁs not object, if the authorities are so directed to consider their prayer in

accordance with law.

4.  On examination of the records, however, we find that after rejection of their

prayer by the CRC, the applicants had- not made any- further appeal or
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representation to the réspondent authorities and only an Advocate’s notice has

- been issued in tt’ilg regard,
5. Accordingly, we grant liberty to the applicants to prefer a comprehensive
representation in the form of an appeal on the decisions of the CRC held on
2.12.2005 within a period of three weeks from the date of receipt of a copy of this
order and, 6nce so received, the competent respondent authority, shall,
thereafter take necessary action to dispose of such appeal/representation by
once again placing the matter. before the*CRC+and, to communicate the decision

to the applicants forthwnth théieaﬂ%r’i 5 i ‘

The entire ex%rc% ould be completed w:t
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